
I  

NOTEt_jF THE REGISTRY L 	ORDERS OF THE TRIBUNAL 

Jper at Ciiandipurl.T.R. expired on 27.07.06. Since, 

lt was un-married his mother has claimed. penionary 

nd rehabilitation benefits by. filing representation under 

this  Chiginal Application. 

Ld. Counsel on behalf of the Petitioner 

rchat the Respondents No.1 & 2 

directed to dispose of the pending representations. 

d that one representation was filed on 09.08.06 

-lier one was flied on 20.0806. 	Since, the. 

:k.presentations are pending with Respondents No.1 & 2, 

vithout expressing any opinion on the merit of the case, 

the O.A. is disposed of as the Respondents are to take a 

view on the representations which are pending with them 

sixty days of the receipt of this order. 	Ld. 

Counsel for the Respondent(s) has no objection to this. 

eiid copies of this order along with O.A. to 

the Respondents and free copies of this order be given to 

d, Counsels for both the pinie. 

E-CllAfRMA 


